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(iv) Pustic SArETY AcT,
JAMMU AND

SHRI BALDEV SINGH JASROTIA
(Jaramu): The Public Safety Act, 1978
ia Jammu and Kashmir will not only
take away the civil liberties of 50
lakhs of people of the State, but put
eurbs on the press and give despotic
power to the Government for a fur-
ther encroachment on the power of

1878 or
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Parliament for section 4 of the Aet
reads:

“the Government considers it ne-
cegsary or expedient in the interest
of Defence—of the State.”

Defence is not a State subject. Even
the constitution of the Advisory Board
in the Act is purely discretionary
with the Government. In short, it
is Emergency in the State. I appeal
to the Government of India to inter-
vene in the national interest, by using
their good offices with the J&K Gov-
ernment, to follow the path shown by
the Central Government, and thus
avoid all the grave consequemces.

1243 hrs.

DEMANDS FOR GRANTS,
1878-79—Contd.

MINISTRY or CoMMERCE, Crvi. Sur-
PLIES AND CoOPERATION—Contd,

MR. SPEAKER: The House will now
take up further discussion and voting
on the Demands for Grants under the
contro]l of the Ministry of Commerce,
Civil Supplies and Cooperation. Prof.
Amin will continue his speech. He
has already taken 15 minutes. He
will have another five minutes.

PROF. R K. AMIN (Suremdrans-
gar): Sir give me at least ten
minutes,

MR. SPEAKER: I am sorry; only
five minutes,

PROF. R, K. AMIN: Sir, yesterday,
I congratulated the Minister for his
performance of last year. I was then
making various suggestions which, if
he is going to adopt, he can do far
better during the mext year. Yester-
day I made three guggestions.

My fourth suggestion is regarding
the export and import of edible ofls.
Last year I could find that many &
time the Minister had to put contral
over the export of edible oil. He has



